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Genereal Nanager.lﬁ.i.ﬁailuay, b 0 ;
Lalcutta & 2 Others, lewe licants
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T.Duarakansth and Annther : '
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Rpplicants,

AFCIDAVIT FLLED BY 3RO APPLILANT

Te 1, P,8.08s Son of Ramdayal Das, aged 44 ye#rs, Ocep: Govt,
3 i

Service, /0 S,E;Railuay_colony, Lalcutta, do hgreby solemnly

affirm and state as follows 3= . '

2, That, 1 am qérking as Deputy Lhief Personnel Officer(az)
in the office of £he 1st applicant %arein aad_ﬂe%panﬂent

No,3 in the a-bove 0,A, as such I know all the facts of the
case, 1 am Piling this Misc, Applimgtion in R.Ra# of 1995

for myse}f and on behalf of the app11cants 1 and 2 herein as
I have been authorised to do so, | |
3, Tha Respandaﬂfe filegd an applic%tiun baaringJU.A.
No,531/92 in the Hon'ble Tribunal, Hydgrabad pray;ng for
cancellation of ths panel for the post of REE(LOcﬁ) ARE(C&W)
and AU against 25§ published undor letter ¥o,0CrO{G)/cuN/
BB/LOES 3/ PL LV dt.16.9.92 and also saﬁght for fres% Viva=ipge
on the ground of irrsgular composition of salectimh cammittee
during Viva=V oce. ﬂcapy of letter dt.1649.92 encl#seﬁ

as Annexure R/1), o :
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'E}J gﬁgg The presont spplicants filed reply contdnding inter-
-~ ~alis that the said 'Selection Committee' was ﬁnrmed in
accordance with the instructions contained in Para-3 of
the Rly.Ba's lettdr ‘No,E(GP)/86/1/23 dt.1B,6.87,
5. fhe Hun}nla Tribunal, Hyderabad passed judgement on
5.@.#5, the cperative part of whidh is as undefi=-
| BAs LPLE(M), though is head of onc of thé department,
warks under CLME who is the Frincipal Hoad of the
departmenﬁ and as the ﬁPLE(ﬁ) is controllcd by LHE,
the contention for the applicant that CPULE(M) is
g: subordinate to GME has to be;uphsld* hs such the
panel prapéreﬁ by the said splectian comndttee is
lbles to be éat~asiﬁe. .
But zs tha-’ empanelled candidatss whn were promoted

are working from about 2% years, it is just and’

i
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proper to pass the following ordarss-
The General Manager, S.E,ﬁly;{R.I) has to constitute

a freosh selection committee in regand to AME(Loco) in

accordance with para-3 of the Rly,Board's instructions

governing prometion from Grous~'C?! to Groun-'B' cadres in

No.E(GP)BE/1/23 dt.18.6.87 by kesping in view the instructions

uwhich are to the effect that no mem@er of the seiactian cammittee

~) should be subordinste to anothar member of that selaction committ gew
Of-coureas, it is aopen to the General Manager to nominate sither
Principal Head of the Department ar the Head of Lhe Department,
but in uieuia? the instructions éf vha Railuay Bdard that no
member of the seluction committee should be subu#dinata to
egnother member of that sslection committee, it is not open
to the General Manager to nominate Principal Head of the

Department and Head of the Department in the same department

1
;’quw/’/”’ as Members of tho same selection committee, o
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;i;/ 6, The selection committee to be canstituieﬂ in aceordance
; u;th this urder has to 3ntaru1cw all the nandidates who
« were intervicued in the ssleoction committes that was
. already cunstitu%gda I
7e There will not be any naea to further omend the panel
that uas alréady'prépared by selection committee that was
garlier congtituted, if the selection committce to be .
constitut ed a& per this order a}an empanels'@hem in the sanme
order, But if they empanel them by altering piacements. it is
NECESSALY that their placemente also have td be altered,
chnurse, if the selection committee constituted om-
panels some other candidates 1ﬁstead of tha%candidatas
alrpady empahallad then a fresh pangl has to be prepared
accordingly and those who ﬁére nawly includéd in the panel
have to be promoted from the dates on which the respective
juniors ucre promoted with all monetary benéfits»and seniority
and those who uere already included in the panel with reference
to the loco graup do not find a place in th; pénel to be
preperedy, they hava to be accommodated by cﬁaatinﬂ of super=-
numerary paéts if nesessary without reverting them.®
(copy pf the judgement is enclased as ﬁnnexqraaﬁ-ll).
That it is respecﬁﬁully éubmittad by the applicant hersin
\5 that the Kimnék findings of the kd,Tribunal %n para-6 of the said
judgement dt,5.4.95 are not factually correct and the said
findings haué rgsulted in error, since nowhére in para=3
of Rly.Bd's instructions goverriing promotion from Group=ic*
to Group~'B*' cadres in Na.E(GP)BG/i/ZS dt«18,6,87 it is
manticned that the committen members should not be subordinate
to another mamber of the sams department, Furgher mor @
iy is submitted that there is no other specific instructions of .
the Rly,B8d, that no member of bha.Salectioﬁwﬂnmmittae should be

subordinate to another membor of that Salection E@mmittée. s
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dt$544.95 is required to be roviewed by thg Hontble

Tritunal on the following grudnds:»

GROYUNDS

For that thers are errors on fha‘apparent on
the fece of the records so far as the findings arrigved
at by the Hon'ble Tribunal vide their judgément
dt.5,4.95 relying on Bd's eircular No, £(GP)B6/1/23
8t.1B. 6487 for the purpose of coming to the conclusion
that no member of tha selection committee should be
subordinate to any other member of that selection
committee and ag such it is expedent in the interest

of the justice that the said judgement is reguired to

D &jgéent.

. qwa1Mﬁu<wmmw1thag
Or. “Jpicf Personne) Officer (Gas

Sworn and signed en this &oge Y, sawg-700043
o * & Ruilway Calouste-7000
the day of , 1985

b

ba revieweds

at Calcutta,
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